i. IN THE CENTRAL ADUI SISTRATIVE TRIBUNAL HYDWRABAD BEKCH AT HYLERMBAD

O.A.NC, 211/93

Date of Order: 21-7-93

Between:

R.V.Subba Reddy.
C .- Applicants

-and . ' ' “

i, The Union of India, rep. by its Secretary,

Dept, of Posts, Govt.of India, New pelhi. e

2. The Chief Postmaster General, _—
andhra Circle, Hyderabad.

3. The Superintendent of Post Offices,
Proddatur Pbivision, Proddatur, ¢’,,f~
Luddapah Dist. ' 3 , _ LN

.o Resbondents. . -
. N : .- ; .o f
For the Applicants: Mr,N“quisesha Reddy, Advocate — C A
For the ﬁespondents: Mr.H.v.Raghava Reddy, Addl.CGSC, - —
CORAM3: ' ’ '
THE HON'ELE MR, JUSTICE v.NEELADRI RAO : vICE CHATIRIAR
" HND

. _ ”/n
THE HON'ELE M%.P.T.TURUVEUGAEAM : MEij EP(Ale)KW < 4

The Tribunal made the following Order s

Until further orders the réépondents are

restralned from reverting the appllcant-

Post on 13.8.1993 for final hearlng gubject to

party-heard, -For counter in the meanwhile,

1, The Secretary, Union of India, Dept, of Fosts, _—
Govt.of India,liewielhi. ' '

' 2. The Chief Postmaster General, Andhra Clrcle,Hyderabad. —

3., The superintendent of Postiifices, Proddatur DLivision, —

Proddatur, Cuddapah Dist. ' ,
4. One copy to Mr,N,Harisesha Reddy, Advocate, 27 Law Chambers,
Iigh Court ot A.P.HyC. _
5. Cne copy to Mr.N.v. Pachava Reddy, Addl,CGEC.CAT.Hyd. -~
6. One spare <OPY.
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